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to be released. They have not gaid
anything so far. Regarding the nature
of the cargo, it is of various kinds,
machinery and other goods also.
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Introduction of Second Class Sleeper
Coaches

+
*1593. Shri Sradhakar Supakar:
Shri Hukam Chand Kachwai:
Shri Jagannath Rao Joshi:
Shri Y. 5. Kushwah:
Shri G. C. Dixit:

Will the Minister of Railways be
pleased to state:

(a) whether it is proposed to intro-
duce Second Class slecper coaches in
al] long distance traing in India;

(b} if go. the amount of expenditure
likely to be incurred thereon; and

(c) the routes to be covered and the
time by which these coaches are like-
ly to be introduced?
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The Minister of State in the Minis-
try of Railways (Shri Parimal Ghosh):
(a) No, Sir.

(b) For providing Second Class
Sleeper Coaches on selected long dis-
tance B.G. trains, the rolling stoek
programme for the Fourth Five Year
Plan has a firm provision of 50 and &
tentative provision for 60 B.G. Second
Class Sleeper coaches. The total cost
of these 110 coaches is estimated to
be Rupees two crores and twenty two
lakhs approximately. The present pro-
posal iy to introduce Second Class
Sleeper Coaches on Kalka-Delhi-
Howrah, Delhi-Madras, Amritsar-
Delhi-Bombay, Bombay-Howrah and
Bombay-Madras routes. These ser-
vices are likely to commence being
introduced on these routes from Octo-
ber, 1967.

Shri Sradhakar Supakar: May I
know, having regard to the limits of
the hauling capacity of these long-
distance trains, whether the provision
of second class sleeper coaches will
be to the detriment of the third class
sleeper coaches?

Shri Parimal Ghosh: No, Sir. The
second class sleeper coaches will not

interfere in anyway with the third
clasz sleeper coaches.
Shri Sradhakar Supakar: May I

know whether the provision of the
soccond class ag a whole is not to the
disadvantage of the passenger traffic,
in the sense that the second class pas-
sengers and those travelling in coaches
other than sleeper coaches pay @&
higher amount but do not enjoy the
same smenity as enjoyed by the third
class passengers in sleeper coaches?

Shri Parimal Ghosh: The present
system in the second class coaches is,
half of these coaches is being given
for sleeper berths and the other half
is for sitting accommodation. This
actually is causing some inconvenience
for those who are having sleeper
berths. So, in view of this, we have
now cvolved a new system of coaches
in which the sleeper berths will be
exclusively given to those who want
to travel in sleeper coaches. There
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will be a completely separate arrange-
ment.

Shri Sradhakar Supakar: My ques-
tion was not answered, Sir. My ques-
tion is this: how far the second-class
non-sleeper coaches serve any useful
purpose in the sense that the pas-
sengers are already required to pay
a higher amount without enjoying the
corresponding amenities.

Shri Parimal Ghosh: For the time
being, the practice as it is now is, for
having a second-class berth the pas-
sengers pay only Rs. 5 as surcharge.
The accommodation in the {rain com-
partments is now such that even by
paying Rs. 5, the comfort that they
get iz much more than what is avui'-
able in the ordinary coaches,
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Shri Parimal Ghosh: In the new
second class coaches that will be in-
troduced, definitely the comfort will
be much more compared to the pre-
sent second clags coaches. The intro-
duction of the new second class
coaches will definitely not interfere

with or obstruct the third class pas-
sengers in any way.

QUESTION UNDER RULE 40
Acthon Taken Reports of the Estimates

Committee
4. Shri Madhu Limaye: Will the
Chairman, Estimates Copunitiee be
pleased to state:

(a) whether the Estimatey Com-
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mittee have prescribed (or recom-
mended to the Speaker) any time-
limit for submitting - Action Taken
Reports on the recommendations made
in the Estimates Committée Reports or
in any other manner;
(b) if not, the reasons therefor;

(c) if so, the number of cases in
which this time-limit has been ob-
served;

(d) whether these reports and the
Estimates Committee’s review of these
Action Taken Reports reveal the re-
currence of the same irregularities,
the same assurances of Government
that they would remove them and the
repetition of the same mistakes over
again; and

(e) if so, the effective action/steps
the Estimates Committee propose to
take to eliminate the repetition of the
same mistakes and recurrence of the
same irregularilies?

Chairman,  Estimates Committee
{Shri P. Venkatasubbajah): (a) Yes
Sir, six months as prescribed by the
Estimates Committee.

(b) Deos not arise,

(e) In respect of 58 original reports
presented during the Third Lok
Sabha, time-limit of six months was
observed in the case of 4 reports only.

(d) and (e). The function of the
Estimates Committee is to report what
economies, jmprovements in organisa-
tion, efficiency or administrative re-
forms can be effected after examina-
tion of the estimates. The Reports of
the Committee contain their observa-
tiong and recommendations in pursu-
ance of the above functions. The
replies of the Government to the re-
commendations are scrutinised by the
Estimates Committee and separate re-
ports are presented to the House,
These Action Taken Reports show to
what extent the Government have
taken action to remove the irregularit-
ies, if any, which may have been
pointeq out in the Reports. The Com-
mittee have pointed out defects, short-
comings, etc. in respect of the differ-
ent Ministries/Departments in thelir





